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(b) when such a report is likely 
to be completed; and

(c) whether a copy of the report 
will be placed on the ^able of the 
House?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) /The Elec­
tion Commission propose to prepare a 
report on the General Elections, and 
they have with this object in view 
asked the Chief Electoral Officers of 
the various States to collect statistical 
and other material and furnish re­
ports.

(b) It is difficult to state at this 
stage when the report will be ready.

(c) This matter will be considered 
after the Election Commission has sub­
mitted the report.

War Compensation for Manipur

*1394. Shri L. J. Singh; (a) Will 
the Minister of Defence be pleased 
to state what is the total amount 
sanctioned upto date by Government 
for paying war compensation for 
Manipur?

(b) How many claims have been 
paid off in Manipur till now and how 
many are yet outstanding?

(c) Whether it is a fact that 50 per 
cent, reduction has been effected in 
the matter of payment of war com­
pensation claims in Manipur in the 
case of 2,000 out of fourteen thousand 
claims and if so, how?

The Minister of Defence (Shri 
G<H»alaswami): (a) A total sum of 
Rupees 2,18,44,330 has been paid as 
war compensatioi^ In addition, in the 
areas known as Assam Relief Measures 
Areas (which also include parts of the 
Naga Hills District) a sum of over 
Rupees two crores has been paid by 
way of relief.

(b) No. of claims paid 16,545;
No. of claims outstaniiing 3,800.
(c) No. The correct position is that 

in about 2,000 claims which were sub­
jected to preaudit it was feund that 
lesser amounts were due than those 
originally passed. Each case was con­
sidered on its merits.

A ssam Relief Measure

*1^5. Sbri Rishang Keishing: (a)
Will the Minister of Defence be pleas­
ed to state how much money has 
been distributed to the war-affected 
l^ople of Manipur hUIs and other 
iireafe familiiarlSr jknown as “Assam 
Relief Measure Area**?

(b) Is it the policy of Government 
to give only relief and no compensa­
tion to the people of Assam Relief 
Measure Area?

The Minister of Defence (Shri 
Gopalaswami): (a) About Rs. 2 5
crores have been paid in Assam Relief 
Measures Area of Manipur and Naga 
Hills District. Separate figures for the 
Manipur areas are not available.

(b) The Assam Relief Measures not 
only amounted to relief but made good 
damage caused in the area.

Coal in A ssam

*1396. Shri BeU Ram Das: Will the 
Minister of Natural Resonrces and 
Scientific Research be pleased to 
state:

(a) whether it is a fact that large 
quantities of coal of high quality is 
available in the district of Garo Hills 
within the State of Assam; and

Cb) what steps have so far been 
taken to mine this coal?

The Minister of Education and Natu­
ral Resources and Scientific Research 
(Maulana Azad): (a) Yes, Sir. Coat 
deposits are known to exist in Siju 
and Darrangiri areas in the Garo HiUs.

(b) The State Government report 
that two mining leases for working coal 
and other minerals in certain aieas of 
the Garo Hills have been granted to 
two Indian Companies namely the As­
sociated Cement Companies l td. and 
the Assam Mining Corporation Ltd.

Oil in Naga Hills

*1397. Shri BeU R m  Das: Will the 
Minister of Natural Resonrces and 
Scientific Research be pleased to 
state:

(a) whether it is a fact that oil -de­
posits have been found out in the 
Naga Hills district within the State of 
Assam;

(b) what steps have been taken to 
operate these deposits; and

(c) whether it is a fact that there 
are several oil deposits in several 
other districts of Assam?

The Minister of Education and 
Natural Resources and Scientlflc 
Research (Maulana Azad): (a) and
(c). Oil has been found in the ter­
tiary rocks of Assam which occur in the 
Patkoi and Naga Hills in Upper Assam 
and Eastern Assam. The occurrence 
of oil here has been known for the last 
70 to 80 years.
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(b) Several areas in this region have. 

been given on prospecting licence or 
mining lease to the Assam Oil Com­
pany which have been conducting con­
siderable prospecting and drilling 
operations for many years. There are 
some productive wells near Digboi and 
an oil refinery at that place.

Minerals in A ssam

•1398. Shri Beli Ram Das: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to 
state:

(a) whether any attempt was made 
to find out minerals like gold, iron, 
monazites, etc. in the State of Assam;

(b) if so, with what results; and
(c) how much money was spent in 

surveying the areas?

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) The
Director, Geological Survey of India, 
reports that no attempt has been made 
in recent years to investigate the oc­
currences of gold, iron, monazite, etc. 
in the State of Assam.

(b) and (c). Do not arise.

Export Duty on Jute

♦1399. Shri A. C. Guha: Will the 
Minister of Finance be pleased to 
state:

(a) the total revenue collected as 
export duty on jute and jute goods 
during the years 1947 to 1951 both 
years inclusive;

(b) the share given to West Ben­
gal .during these years: and

(c) the basis on which Bengal’s 
share was calculated before 1946 and 
the basis on which it is being calculat­
ed now?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The total net revenue 
collected as export duty on jute and 
jute goods was:

1947r48 (Post-partition)...Rs. 6’41 
crores;

1948-49...Rs. 7-15 crores;
1949-50...Rs. 9*68 crores;

and in 1950-51 and 1951-52, whe the 
duty ceased to be shareable with 
States, the gross collections were 

roughly Rs. 26 12 crores and Rs. 59*33 
crores respectively.

(b) The share given to West Bengal 
was:

1947-48 (Post-partition)...Rs. 56*22 
lakhs;

1948-49...Rs. 64-89 lakhs;
1949-50...Rs. 82-44 lakhs;

and in subsequent years the duty 
was not shareable with West Bengal 
or any other State Government.

(c) Before partition 62i per cent, of 
the annual net proceeds of export duty 
on jute or jute products was shareable 
with the jute growing States, includ­
ing Bengal, in proportion to the average 
production of raw jute in the five pre­
ceding calendar years in each Stale. 
Thereafter and upto the commencement 
of the present Constitution in 1950-51, 
the shareable amount of the net pro­
ceeds was taken at 20 per cent. From
1950-51, the export duty on jute or jute 
products ceased to be shareable with 
West Bengal or any other State Gov­
ernment but annual grants-in-aid in 
lieu of share of export duty on jute 
are paid to the States of West Bengal, 
Assam, Bihar and Orissa under Article 
273 of the Constitution. The amount 
of grants-in-aid thus paid to West 
Bengal during each of the years 1950­
51 and 1951-52 was Rs. 105 laxhs and 
the amount payable during 1952-53 has 
been provisionally taken at the same 
figure subject to revision on the basis 
of the final recommendation of the 
Finance Commission.

Centralised Agency
*1400. Ch. Raghubir Singh: Will the 

Minister of Law be pleased to state:
(a) whether it is a fact that a 

centralised agency has been set up to 
co-ordinate the work on various con­
stitutional questions, between the 
Central and State Gfovernments; and

(b) if so. whether there is any 
State which does not accede to this 
agency and why?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) No, Sir.

(b) Does not arise.
Foreign Scholarships fo r  U. P.
♦1401. Ch. Raghubir Singh: Will the 

Minister of Education be pleased to 
state:

(a) whether it is a fact that some 
foreign scholarships were granted by 
the Government of India to students 
in U.P. in the year 1951-52; and

(b) if so, how many?
The Minister of Education and 

Natural Resources and Scientific 
Research (Maulana Azad): (a) and
(b). Except for two awards under the




